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SINGLE LOGO FOR UREA AND OTHER SOIL NUTRIENTS

Bharat brand fertilisers may
help save ¥5,000-cr subsidy

Annual savings
from reduced
freight costs

SANDIP DAS
New Delhi, July 3

SINCE THE ROLLOUT of one
nation, one fertiliser (ONOF)
policyinJanuary 2023, the gov-
ernment is estimated to have
saved around 2,500 crore in
fertiliser subsidy because of a
reduction in transportation
costs of soil nutrients. The sav-
ings forthe fullyearis expected
to exceed 5,000 crore.

Official sources told FE that
afterthe government assigned
fertiliser units to cater to the
need of soil nutrients by the
farmersintheirrespective geo-
graphies, the freight subsidy on
account of transportation of
fertilisers has come down
singificantly.

“While availability of the
fertiliser has improved, the
reductionin freight subsidy for
transportation of fertilisers
have been sharp,” an official
said. Earlier the companies
were free to sell their soil nutri-
ent products anywhere in the
country thus incurring sub-
stantial transportation cost.

Sources said that with the
fertiliser being sold under one
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'‘Bharat' brand within geo-
graphicallocations of the 177-
odd manufacturing units,
there has been substantial
reduction in crisscross move-
ment of soil nutrients. The
scheme has also addressed the
dilemma amongst the farmers
in choosing from the plethora
of fertiliser brands available in
the market.

The official said that the
measurewasaimed at standar-
dising fertiliser brands across
the country irrespective of the
company manufacturing it.

InAugust,lastyear, the gov-
ernmentannounced the ONOF
policy by introducing a single
brand name for urea and other
fertilisers. From January 1,
2023,a common logo indicat-
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ing fertiliser subsidy scheme --
Pradhanmantri Bhartiya
Janurvarak Pariyojna is being
used in all fertiliser bags.

Fertilisers such as urea, di-
amonimum phosphate (DAP),
muriate of potassium (MOP)
and nitrogen, phosphorus and
potassium (NPK) are currently
being sold by companies, state
trading entitiesand marketing
companies under the brand
name Bharat urea, Bharat DAP,
Bharat MOP and Bharat NPK.
The name of manufacturerson
the bags of soil nutrients is
mentioned.

“The entire subsidy burden
(onaccount of sale of fertilisers
below cost) is borne by the gov-
ernment. With the new policy,
fertiliser sales are freed from

branding,’an officialwithafer-
tiliser company said.

Fertiliser subsidy in FY23
stood at an all-time high of
2.54 trillion,owing to the spike
in global commodity prices. It
was for the third year in a row,
fertiliser on soil nutrients had
crossed 1 trillion.

Since March, 2018, the
retail urea price has remained
atthe currentlevel.The scheme
allows retail prices of the key
soil nutrient to farmers to be
kept at 242 per bag of 45 kg,
even as the current cost of pro-
ductionisaround ¥2,200/bag.

The government
announces nutrient-based
subsidy rates for phosphatic
and potassic fertilisers
for kharif and rabi seasons
annually.

In terms of volume,imports
account for a third of domestic
soil nutrients consumption of
around 65 MT annually.

The government releases
the fertiliser subsidy to manu-
facturers, which sell their pro-
duce to farmers through their
retail chains. Since October
2016, the subsidies have been
released tothe farmerswith the
use of point of sale (PoS) devices
installed at outlets. Since
March 2018,beneficiaries have
been identified through Aad-
haarnumber, Kisan Credit Card
and other documents.

Fitch: State-run refiners likely
to turn profitable in FY24

MANISH GUPTA
New Delhi, July 3

STATE-RUN OIL marketing
companies (OMCs) are set to
turn profitable in current fiscal
after facing major losses in the
previous financial year due to
unchanged retail prices despite
high crude prices, Fitch Ratings
said on Monday.

“Weexpectthe Indian OMCs
marketing segment to turn
profitable from FY24 as crude
oil prices fall to Fitch’s assump-
tion of $78.8 per barrel...
Thisshould help the OMCsto
partlyrecoup the FY23 lossesin
first half of FY24,before the fall
in crude prices is reflected in
retail prices,” itsaid.

With the fall in crude oil
prices the margins of the refin-
ers have improved and this has
fueled hopes that the OMCs
should start passing on the
benefit of the lower crude oil
pricestothe customersby cut-
ting the fuel prices. However, the
oil companies plan to make up
for thelosses made last year.

All three major refiners --
Indian Oil Corporation Ltd
(IOCL), Bharat Petroleum Cor-
poration Ltd (BPCL) and Hin-
dustan Petroleum Corporation
Ltd (HPCL) -- had not increased
theretail fuel prices despite high
crude prices last fiscal. They
reported losses in the first two
quarters of FY23, subdued net
profits in the third quarter,and
profits in the fourth quarter
ending March 2023.

Fitch Ratings expects
Indian refiners’ gross refining
margins (GRM) to moderate in
FY24 from the record high in
FY23 as“weexpectan easing of
tight industry conditions.

Indian refiners start yuan

payments for Russian oil

INDIAN REFINERS HAVE
begun paying for some oil
imports from Russia in Chi-
nese yuan, sources with
direct knowledge of the
matter said,as Western sanc-
tions force Moscow and its
customers to find alterna-
tivesto the dollar for settling
payments.

Western punishments
over Russia's invasion of
Ukraine have shifted global
trade flows forits top export,
with India emerging as the
largest buyer of seaborne
Russian oil even as it casts
about for how to pay for it
amid shifting sanctions.

The U.S. dollar has long
been the main global oil cur-
rency, including for pur-
chases by India, but now the
yuan is playing an increas-
ingly important role in Rus-
sia's financial system

However, we still expect FY24
GRMs to be above mid-cycle
levels due to increasing
demand after China's reopen-
ing and uncertainty over Rus-
sia's transportation fuel sup-
ply” The normalisation of
product spreads has also
prompted India to discontinue
in recent months the special
excise duties on exports of
diesel and aircraft turbine fuel
that were imposed in July
2022,itadded.

because Moscow has been
frozen out of the dollar and
euro financial networks by
international sanctions.

China has also shifted to
the yuan for most of its
energyimports from Russia,
which overtook SaudiArabia
tobecome China's top crude
supplier in the first quarter
thisyear.

"Somerefinersare paying
in other currencies like yuan

ifbanksarenotwillingtoset-
tle trade in dollars," said an
Indian government source.
Indian Oil Corp, the coun-
try'sbiggest buyer of Russian
crude oil, in June became the
first state refiner to pay for
some Russian purchases in
yuan, three sources familiar
with the matter said. At least
two of India's three private
refiners are also paying for
some Russian imports in
yuan, two other sources said.
All the sources declined
to be named because of the
sensitivity of the matter.
None of India's private refin-
ers - Reliance Industries Ltd,
Russia-backed Nayara
Energy and HPCL Mittal
Energy Ltd - responded to
requests for comment.
Indian Oil also did not reply
toarequest for comment.
— REUTERS

The ratings agency expects |

India’s petroleum product
demand in FY24 to grow by a
mid-single digit percentage
aftera 10% risein FY23.

“Medium-term product
demand growth is supported
by Fitch’s expectation of 6%-
7% GDP growth for India over
the next few years, driven by
the government’s increasing
infrastructure spending and a
pick-up in industrial activity,’
the agency said.
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Damand nofice.

Paise Only) and interest thereon,

to redeem the secured assefs.

APPENDIX IV [Rule 8(1)]
POSSESSION NOTICE
(For immovable property)

Whereas the undersigned being the Authorised Officer of the IDFC FIRST Bank Limited {erstwhile Capital First Limited and
amaigamated with IDFC Bank limited) under the sacuritization and reconstruction of financial assets and enforcement of sacunty
interest act. 2002 and in exercise of powers conferred under section 13(12) read with rule 3 of the Security Interest (Enforcement)
rules, 2002 issued a Demand nobce dated 02.06.2022 calling upon the borrower, co-bomowers and guarantors 1.Vinay Kumar,
2 Kamlesh Kumari, to repay the amount mentioned in the notice being Rs.19,49,084.33/- (Rupees Nineteen Lac Forty Nine
Thousand Eighty Four and Thirty Three Paise Only) as on 01.06.2022, within 60 days from the date of receipt of the said

The borrowers having failed to repay the amount, nolice s hereby given 1o the borrower and the public in general that the
undersigned has taken Physical possession of the property described herein below in exerdse of powers conferred om him under
sub - saction (4) of saction 13 of act read with rule B of the securily interest (anforcement) rules, 2002 on ths 28th day of Juna 2023.

The barrowers in particular and the public in general is hereby cautioned nal to deal with the propedy and any dealings with the
property will be subject to the charge of the IDFC FIRST bank limited (erstwhile Capital First Limited and amalgamated with [DFC
Bank Limited) for an amount of Rs.19,49,084.33- (Rupees Nineteen Lac Forty Nine Thousand Eighty Four and Thirty Three

The borrower’s attention is invited to provisions of sub - Section (B) Of Section 13 of the act, in respect of time available,

Description of the Immovable properties.

South: Plot No. 31 (Part)

All That Piece And Parcel Of H No. 31 A, Ground Floor, Without Roof Rights, Measuring 80 Sq. Yards LE., B6.8B Sq.
Meter, Khasra No. 362 Min, Situated At New Friends Colony, Block-M, Village Raishpur, Pargana, Dasna, Tehsil &
Dist. Ghaziabad, U.P. 201002 And Bounded As: East: Rasta 40 Ft., West: House Of Gopal Sharma, North: Plot Digar,

Date: 28th June 2023
Place: Ghaziabad
Loan Account Mo 15741504,

(erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

Authorsed Officer
IDFC FIRST Bank Limited

ONGC plans to
map 10 GW
geothermal
energy potential

MANISH GUPTA
New Delhi, July 3

STATE-RUN OIL and Natural
Gas Corporation Ltd (ONGC)
has drawn up a plan to map
India’s geothermal energy
sources,with likely potential of
10 giga watt (GW), even as it
aims to airlift drilling equip-
mentin Ladakh to giveits pilot
project a second chance.

“India’s geothermal energy
potential is about 10 GW and
its spread across the country.
We plan to map it and use the
information tobest exploit the
clean and green energy,” said
ONGC Energy Centre director
general (DG) Ravi.

Geothermal energy is the
thermal energy generated and
stored inside the earth's crust.
It comes from heat generated
during the original formation
of the planet and the radioac-
tive decay of materials.

Last month, ONGC signed
an agreement with Iceland
GeoSurvey (ISOR) for the
exploration and development
of geothermal energy in India
among other things. The ISOR
relationship started with the
Ladakh project last year.

“Initial studies have
revealed that rich geothermal
sources are there in Ladakh,
Himachal, Gujarat, Andhra
Pradesh and Chhattisgarh. We
are concentrating first in
Ladakh, then it will be Gujarat
followed by in the south,” he
said.

The Geological Survey of
India (GSI) and the ministry of
new and renewable energy
(MNRE) have done the initial
survey. In Gujarat, Cambay
Basin and Ankleshwar are the
identified areas. In Andhra
Pradesh, it’s Kowthalam.

“Geothermal energy is
clean, green and available
24x7.1tgenerates no pollution
and is sustainable. Otherwise
most renewable energy
sourcesare notavailable 24x7.

Charge sheet
against Lalu,
Rabri, Tejashwi

THE CBI HAS filed a charge
sheetagainst Bihardeputy chief
minister Tejashwi Yadav, his
fatherand formerrailways min-
ister Lalu Prasad and mother
and former chief minister Rabri
Devi in connection with the
land-for-jobs scam case, officials
said Monday.

The charge sheet,which also
names 14 others,is the second t
in the case. It has been filed on
the basis of documents and evi-
dence that surfaced after the
first charge sheetwas submitted
inthe case, they said. -PTI

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
RADHEY SHYAM TANDON MANUFACTURING PVT. LTD,,

DELHI { UNDER CIRP)
{Under Reguiation 36A{1) of the Insolvency and Bankruptcy Board of India

(Ingolivancy Resolulion Process lor Corporale Pergons) Regulations, 2016)

RELEVANT PARTICULARS

1 | Name of the corporate debior
along with B Cik Mo,

Radhey Sham Tandon Manufacturing Private
LEmnited

(CIN U17114DL199T FICOBS1TE)
| PAN AMACREATOQ

2. | Address of the registered office

G180, RST HOUSE GROUND FLOOR NAWAE

ROAD SADAR THANA ROAD DELHI - 110006

3. |URL of website

4. | Details of place where majority

| of fived assets are koated
Installed capacity of main
products services

[ Luantity &nd value of main
products services sold in last
financial year

Ln

fa)

MIL
| Immawvable properties located at Gu'rl.'lg'rurn and |
| Bawal, Harvana ]
The machinery & in salage condition and
currendly no machinsry i edialed for production
| The company & not in operation Since Jansary,
2018 onwards, however, total revenue from
operations stood &t R5.1 38 croses as per

Provisional statement of Profit & Loss for the
period ending at 3005920449,

7. | Numnber of employees; workmen |

8. Further details including last
availabie francal skatements
fwith schadules) of b vears,
lisds of creditors, relevant dates
lor subsequent events of the
process are available at

9. | Eligibiity for resalution
applicants under saction
25(21(h) of the Code i
available at:

ohjections 1o provisienal list

Mone employed by the Corporate Debtor as on
date
rEecovisrhca.com

| The eligibllity eriteria 15 mentioned In detalled
imwitation for Expression of Interest and can be
sought by email from rp@ecovisrkca.com

10, Last date for recespt of 200072023
expression of interest
11| Date of ssue of provisional list | 22.07.2023 '
of prosgective resolution ‘
_.a.|_||'_|lir_'.r_:||l,s. |
124 Last date for submission of 28,07, 2023 |
|

13 Process emall 1D o submit EOI

. ResoSrHea.com

Modes:

any liability, whatsoever.

Date: 03.07.2023
Flace: New Delhi

The Resolution Professional / Committee of Craditors shall have the discretion to
changde the criteria for the EQ atany point of timea.

The Resciuticn Professicnal / Committee of Creditors reserss the right to cancel /
miodify / 1ssue fresh EO) or extend timealine, without assigning any reason and without

any extension in timelines £ moditcation In the content of this advertisement will not
necessarily ba carrled out through another advertiserment, but may have to be updated
regarding clarifications, modifications, amendments or estensions etc. by
corresponding with the AP only through email provided elsewhers in the advertisament.
Estimated date of closure of Corporate Insohency Hesolution Process period is
1082023, The aforesan] timeling shall be subject 1o extension, il any sought and
granted by the Adjudicating dathosity under section 12 of the Code,

IEEI/IPA-O02 /1P-MO034 52017 - 201 8/10955
Kela Sadan, A-531 Shastri Magar, Dalhi - 110052
For Radhey Sham Tandon Manufacturing Pwt. Lid. (Under CIRP})

S/~
Sanjeev Bindal
Resolution Professional
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GREEN ENERGY
1MW _

pilot
project
atPuga |
in Ladakh
valley

potential capacity
of Puga-Chumathang
reservoirs

Once the pilot project is proven
we can advance to a commer-
cial-scale power plant,” said
Ravi.

The state-run oil explo-
ration company had to aban-
don its pilot project at Puga in
Ladakh last year after facing
shallow reservoir complica-
tions. However, the company
has planned to start drilling
again at the Pugasite thisyear.

While weather allows
access to Pugain Ladakhvalley
only between May and Octo-
ber,the ONGC officials are cur-
rently facing logistic chal-
lenges as several bridges are
under construction down
below. The oil company has
now initiated talks with the
Border Roads Organisation
(BRO) and the Indian Army to
seeif the equipment and com-
ponents can beairlifted so that
the drilling can begin.

“If the drilling begins this
year, we can expect the 1 MW
pilot project to become opera-
tional next year. Once Puga is
successful, second phase of
drilling can beginat Chumath-
ang,atan aerial distance of 12
kms. If the two reservoirs can
beinterconnected,we can have
a 100 MW power plant,” said
the DG.

“However,we can know the
actual capacity only after
drillingand doing the reservoir
study,checking the production
and flow,” he said.
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Modi to host
virtual summit

of SCO today

SHUBHAIJIT ROY
New Delhi, July 3

CROSS-BORDER TERROR-
ISM, cooperation in de-radical-
isation strategies, promotion
of millets and sustainable
lifestyles to address climate
change, and digi-
tal transforma-

Cross-border

Sharif among others.

The summit is expected to
begin at 12.30 pm and con-
cludearound 3 pm.Earlier, the
summit was scheduled to take
place in-person in New Delhi,
but the planwas changed early
June. As India had taken a
tough stance at
the SCO Foreign

tion — these are terrorism, Ministers’ meet-
some of the key cooperation in de- inginGoa,which
areas which will radicalisation was attended

be discussed and
be part of the New
Delhi declaration

strategies among
key areas to be

by  Pakistan’s
Bilawal Bhutto
Zardari, China's

at the Shanghai discussed Qin Gang and
Cooperation — Russia's Sergey
Organisation Lavrov among
(SCO) summit on Tuesday. others, all eyes will be on the

Prime Minister Narendra
Modiwill host the virtual sum-
mit of the Shanghai Coopera-
tion Organisation (SCO) on
Tuesday, which is expected to
be attended by Chinese presi-
dent Xi Jinping, Russian presi-
dent Vladimir Putin and Pak-
istan prime minister Shehbaz

formulation of the Delhi dec-
laration on terrorism — espe-
cially since Pakistan Prime
Minister Sharif will be attend-
ing the summit.

The Russia-Ukraine war is
also likely to be discussed as
Russian President Putinwill be
attending the summit.

BCP]
CPJ College of Higher Studies

& School of Law
iRecagnizad by GavLol NCT of Delhi, Approwed by Bar

Gauncil of India & BIaled 1o GESIP Ussersily, Delhi)
tar - A8, Warela, Dedhi-110040
4333734, Mob: 9717605444
Emzil:caj chui@gmall com

Applications from the Candidates are

invited for admission against

Management Quota Seats in different

courses, detailed hereunder, for the

Arademic Session 2023-24.

a) CLAT PG-2023 Qualified & GGSIPU
Registersd Candidates for Admission
in LLAA

b) CLAT UG-2023 Qualified & GG5IPU
Registered Candidates for Admission
in BALLB/BBALLE

c] CET of GGSIPUJCUET Qualified

Candidates for Admission to BBA

{G}/BRA[CAM]/BCASB. ComiH]

Application Forms are available from the

College Office; Last date of submission is

31007, 200 3, The Counseling will be held

an 0708 2023 at 11:00 am in the College

Camipus. Mo separate intimation will be

sent for Counseling. Reservation of seats

as per GGESIP University/GNCT Delhi

Rules. For further details, please wisit

college website www.cpj.edu.in, Director

OSBI

ATTENTION
CUSTOMERS OF

STATE BANK OF INDIA
Bank has

Supplementary Locker Agreement
incorporating Customer's Rights.
Customers availing locker facility

from SBlI are

contact their

branch and execute the revised /
supplementary Locker Agreement

as applicable.

issued Revised /[

locker

requested to

holding

O NSE

Clearing
NSE Clearing Limited

(Formerly known as NATIONAL SECURITIES CLEARING CORPORATION LIMITED)

and risk management functions.

2008 to date.

About the Candidate:

management frameworks.

e Other Key attributes -

premier market position.

New Delhi

NSE Clearing Limited (NSE Clearing) (formerly known as National Securities Clearing Corporation Limited), a wholly
owned subsidiary of National Stock Exchange of India Limited (NSE) (world's largest derivatives Exchange and the
largest multi-asset Exchange in India) undertakes clearing and settlement of transactions in securities market and is
responsible for clearing and settlement of all mandated trades executed in India, deposit and collateral management

NSE Clearing was the first clearing corporation to be established in India and had pioneered the settlement guarantee
before it became a regulatory requirement. NSE Clearing has maintained a credit rating of "AAA" from CRISIL since

NSE Clearing is looking for a suitable person to be appointed as "Managing Director". As a part of this recruitment
process, NSE Clearing seeks applications from qualified professionals for this position. Applicants must be Indian
Passport Holders. However, OCI cardholders with a valid work permit for India are also eligible to apply.

MANAGING DIRECTOR

An ideal candidate shall be qualified in the field of capital market / finance / management and shall have a minimum
of 20 years’ experience and domain knowledge in various aspects of capital / securities markets and appropriate risk

The age of the candidate should not be more than 60 years of age as on 1st November 2023

The candidate must be either a qualified CA or hold an MBA with specialisation in Finance or hold an equivalent degree
from a reputed Institution/ University. Additional qualifications in the field of Capital Market shall be an added advantage.

» The candidate should have played a leadership role at a Senior Management level, preferably in the financial
sector, and have a demonstrated track record of success. Experience of working in a Clearing Corporation in a
leadership role would be an added advantage but not an essential attribute.

» The candidate should have a fair understanding of Risk Management related to Commodities & Capital Markets.

» The candidate should be a technocrat who possesses the ability to exert influence and guide advancement of
NCL’s IT infrastructure and applications, thereby ensuring that crucial business strategies and processes are
supported by adaptable and scalable systems.

» The candidate should keep abreast of relevant market developments, regulatory framework, product innovations
and technology & Information Security advancements to maintain NSE Clearing’s competitive advantage and

» The candidate must have prior experience in managing the Board and diverse stakeholders. Liaisoning with
stakeholders like investors, business partners, regulators, customers, employees, etc. are desirable.

» The candidate must have a deep understanding of recent market trends in Clearing Corporation. Knowledge on
Global trends and developments related to capital markets will be desirable.

Besides the above, the candidate shall have to fulfil the eligibility requirements under the Companies Act and SEBI
Regulations. The compensation and perquisites will be in line with industry standards. The position is based in Mumbai.

Interested candidates (including internal candidates) may apply along with their detailed CVs by email to
md.ncl@accordindia.net or mail it to Accord Group India Pvt. Ltd., 301 Pharma Search House, Dr. B. G. Kher Road, Mumbai
- 400 018 to reach on or before July 19, 2023. Canvassing in any form will be a disqualification. However, candidates may seek
clarifications on documents to be submitted or other details by email from Accord Group India Pvt. Ltd.

The applicants will be shortlisted by the Nomination and Remuneration Committee (NRC) of NSE Clearing. The NRC, after
following the due process, will recommend name(s) of shortlisted applicants to the Board of NSE Clearing for appropriate
decision on selection. The decision of the Board on the selection will be submitted to the Shareholders for approval and further
to SEBI for final approval. The appointment shall be subject to the approval of Shareholders of NSE Clearing and SEBLI.
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